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OA.914/90 & 

OA.193/91 

Judgement 

As per Hon. Mr. Justice V. Nee].adri RaoJ Vice Cha 

Heard Shri K.V. Subramanya Narusu, learned counàl for 

the applicant and Sri N.& 	tt4ta) learned counsel for the 

official respondents and Sri G. Venkateswara Rao, for R-3 

in OA.914/930 and Sri K.V. Subramanya Narasu and Sri N. 

Devaraj in OA.193/91, tor both the sides. 

H 	 2. Notification dated 12-4-1990 was issued calling for 

applications for the post of CgbBPM for Gorleseetararpuram 

village7  and 16-5-1990 was prescribed as last date for 

receiving the applications. Para-3(iv) of the said noti- 

fication stipulatet that income and property certificateS 

have to be submitted alongwith the applications. In para 

4(iv) it is stated that"all required documents / cbtif i-

cates should be submitted alongwith the application! No 

documents will be accepted later or in piecemeal9 

Applicabtôns not accompanied with all the necessary certi-

cates or with incomplete information will not be t1lcen into 

consideration and no further correspondence will be 

entertained." 'In pursuance of the said notificatitri the 

applicant and R-3 herein and three others submitted:  their 

applications. R-3 was selected as EDBPM. 
GA S 

3. PhtscaPPucat&en is filed challenging the appo ntment 

/ 	
of R-3 as EDBPM, Gorleseetarampuram. It was conteWded 

interalia for the applicant that R-3 had not submitted his 

property and income certificate alongwith theapplication 

and hence his case should not have been consideredfor 

appointment as EDBPM of this post office. Even injithe 

counter of R-3 it was stated that be obtained the 



3 

and income certificate dated 19-5-1990 for the 

for which he himself and the applicant were $lledIfor 

interview on 14-7-1990. Thus it is evident even from the 

counter of R-3 that he had not enclosed the income]Iand 

property certificate alongwith his application sub'thitted in 

time1and the said certificate was produced at the time of 

interview. 	 I 

4. when it was made clear in para-4 (iv)of the ndtifica-

tion dated 12-4-1990 that incomplete application 411 not 

be entertained and no document that is filed subseuent to 

16-5-1990 will be entertained, it is not open to the con- 

cerned authority i.e. Superintendent to entert

:nc1plete. 

in the case 
/s 

of any ,when the application of that person is  

As the application of R-3 was inconzpbte, his case hould 

net have been considered and hence contention for 

applicant in regard to the same had to be upheld. jAccorde 

ingly the appointment of R-3 is liable to be set ütde. 

5. Pending disposal of OA.914/90, the concerned D1rector 

of Post office9t*Jse  aside the order of appoAtment 

of R-3 and issuelfresh  notification dated 25-1-199,1 calling 

for applications for the post of EDBPM ta this post office. 

The same is challenged by the applicant in OA.193/?1. 

6. It is open to the concerned authority to 	the 

relief claimed in the OA and then such OA will be 
-'Ic gc>j. 

infructuoust&zt when there are contending-parties 
/ 

/ to 
	cA-.k in OA., under Section 19 of A 

tive Tribunals Act, it is one of subjudice andit 
Q4ASb -r-LCw.J. 

to any authoritYto  adjudicate in regard to the s 

ordercof the Director setting aside the appointme 

and issuing fresh notification dated 25-1-1991 

held as void. On that ground the OA.193/91 had 

regard 

ra-

not open 

Hence 

of R-3 

to be 

e allowed. 

ksI 
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7, 	it tad to be noted besides R-3 and the applicant ti 
& 

more applied for the postof EDBPMand their aplicat1I 
I 

were not held as incomplete and they were received in 

i.e. bt 16-4-1990! It is:. then necessary for the Supe 

tendent of post ocfices, parvatipuram, i.e. the compjtl 11  

authority to cons'ider the case of theseapplicant5 and 

their, cases are considered afresh, the question of is 

of fresh notification does not arise. As such it is 

necessary to dirhct.R-1 in OA.914/90_the Superintendnt of 

Post Offices, parvatipuram, to consider the case of the 
I 

licánt and the other three applicant3who subcnittej their 

applications in pursuance of the notification dated 1.2-4-90 

and pass appropriate orders in accordance with law. 
i f 8. OA.914/90 ordered accordingly and OA.193/91 is SSsci$see 
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1O corttj toisri. K.U.Subrahmanya Narusu, .advoca 
Barks tpura,jHyd-27. 
One copy tojSri. N.U.Rarnana, AUdi. CGSC, CAT, H 
One copy toj Library, CAT, Hyd. 
.rspare copy. 

,;,i. 
Rsm/- 

%• o c 	 Cfr?.V1 

ianaqaram 

strict. 
, 3-4-526/3 



0 - A /9/qi 
— ---4 

4 

TED BY 	 CO?'ARED BY 

CHECKED BY I 	 APPROVED BY 

IN THE CF&TPAL ADLUNISTPATIJE TRIBUw AL 
ERABAD BENCH ; HYDERADADN 
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Ad4tted and Interim threctns 
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Disposed of with di 

Di::izsed. 

Dismissed as withdra 

Dismissed for default. 

Reiec94/Ordered 	fl\ 
fir6Fer as to Costs. 
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